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in February, 1994.

2. Shri A.K. Bhardwaj, learned counsel for the

applicant, has submitted that he is not pressing

the claim for interest on the delayed ~ payment

of DCRG. Therefore, the only question for

consideration is regarding the release of post

retirement passes to the applicant, as admissible

to him under the rules.

3. The brief facts of the case are that the

applicant had retired from service as Yard Master

on 18.2.1990^ after putting in more, than 34 years

on medical grounds. After his retirement, his

son, Shri Ravinder Kumar, was appointed as Train

Clerk w.e.f. 13.2.1992. Subsequent to his

representation, the respondents regularised the

quarter of the applicant in the name of his son

w.e.f. 1.7.1992. According to the respondents,

they had issued notices dated 18.6.1992 and 9.7.1992

regarding payment of damage rent for unauthorised

^  occupation of the Railway quarter and also informing
him that for every one month of unauthorised retention

of Railway quarter, one set of post retirement

passes will be disallowed as per the rules.

4. The respondents have admitted that the Railway

quarter was finally regularised in the name of

the applicant's son w.e.f. 1.7.1992. The applicant

has filed a rejoinder to the reply in which he

has more or less taken the same stand as in the

application, namely, that in view of the fact that

the quarter has been regularised in the name of
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the respondents to issue the passes prospectively

from the date of issue of the order.

7. In the light of the above judgements and the

facts in this case, the O.A. is partly allov/ed

with the following directions:

The respondents shall release the post retirement

passes to the applicant prospectively from

the date of issue of this order in accordance

with the rules. Necessary action in the matter

shall be taken by the respondents within two

months from the date of receipt of a copy

of this order. No order as to costs.
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